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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

O.A.NO. 	................................................................................3.6.)....).... 1993 

.......... ................ .... . ............................................................ . ............. Applicant (S) 
LIS 

P.......GuaJ.Jn.o........M ....c.JtLL..........HM.Z_ 	Respondent (S 
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Enquiry Officer was in May, 1993. In the counter filed 

	

H 	 by the Respondents on7-7-93 it was alleged that se the 

	

(2 	
Enquiry Officer 	tnot hold an continuous sittings due 

to administrative exigencies. Para-4 of D.G.Posts 

letter No.294/90—(E)1 Trg., dt.26-7-90 states that cases 

of put oft' duty for 45 days e 	should be brought to 

the personnel notice of Chief P.[i.G./P.M.G/Regional P110 

who should issue proper directions in this regard. It 

may be noted that when earlier instructions prescribest 

120 days for bringing to the personel notice of the 

higher authority it was reduced to 45 days.. It thus 

indicate$ that the enquiries in cases where Extra Depart—

mental pp-l-c are placed on put otf duty / have to be dis—

posed expeditiously. But it is evident that inspite of 

urgency to be 94e4e4 as per the directions, even the 
	

FA 

charge memo was issued about more than five months 

after the applicant was placed on put off duty 1end there 

was only one sitting within about six months from the 

Axty date on which the enquiry officer was appointed. 

So we feel that it is proper to direct the Enquiry Officer 

to dispose of the enquiry exfl expedetiously. gat is 

stated that the applicant had never requested for ad— 

journment and he is not going to request for adjournment. 

The 2nd Respondent haA to bring to the notice of 1st 

Respondent in the named cover about the monthly progres 

- 



(P.i .THIRUVENGADAM) 
Member (A) 

k 

 

 

in regard to the enquiry against 

rirst report in regard to the 

5__930  if the enquiry cannot be 

a applicantthe1L_ 

han to be sent by 
L. 

pleted by than. 

It is nebdiass to say that in su h a case 1st Respon— 

dent hey to issue the necessary instructions for ax—
I'  

peditiag disposal of the anquir and he should consi— 

C- 
der about the revoation of ord r of put off duty if 

the enquiry cannot be completedf expedetiously. If there 

A,- 	 U 

is going to be in_ordinate del4y the applicant is free to 

move this Tribunal by way of 
	

A. under Rule 25 of the 

Proceedure Rules. 

3. 	The O.A. is ordered acordingly. No costs. 

(V.NEELMDRI FlAG) 
	

I.  

Vice—Chairman 

Dated 28th JulyjS. 
Dictated in Open Court, 

copy to-- 
The Post Master General, 1\ndhra Circle, Department of Posts, 
Govt. of India, Hyderabad. 

The Supdt., of Post Offices, Mahabubnagar Division, Dept. / 
of Posts, Mahabubnagar. 

The Sub_Divisional Inspector(P), Mahabubnagar West Sub—
Division, Mahabubnagar. 

One copy to Sri. \!.VenkatesWara Rao, advocate, CAT, Hyd, 
11 

One copy to Sri. V.Bhimanna, AddI. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 
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COTARESrC 

cHEqID BY 	 APPROVED BY 

IN THE CENTRAL ADIIINIST,RATIVE TRIBULtAk, 

HYflERABAD BENCH AT HYDERABAD 

THE HONr:LE JC.JUSTICEV.NEELADRI RAO 
VICE CHAIR>iAN 

THE HOW3E I,A..GORTh ; MEERA) 

THE HON'BLE NR.CHANDRASERHAR PEDDY 
MEMBER(JtJDL) 

AND 

THE J-ION'BLE MR.P.T.flRUVENGADAJ;M() 

bated: o77/ -193 

ERDER/JUDdMENT. ... 

H 

0A.No. 

T.JrN0r-- 	 (p 
-I 

Adrnttedand Interim directions 
issb?e d. 

Alied 	. .. 	. 

.—Disposed ^f with directions 

Disrissed 

Dismissed as withdrawn 

Dismissed for default. 

jectej/Ordered 

9.Grder as to costs. 

\Pvm 	 . 
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